
~1 Ie the total number of candidates wddal in 
their melber tongue. Not even 1 S% of tile 
iQtal oPQlber of the candidates write the 
Q.Qlinati~n$ in their own lanauqc and also 
many do not opt for writina these examina-
tions in Hindi. 

Another problem is that arter tbe 
aelection if the officers arc posted in different 
States, it takes time to adopt tbemselves 
because of the different language spoken in 
different areas. The UPSC should lOok 
into this problem so that these officers do 
not find any difficulty in their place of 
posting as also their services quite useful to 
the States. Sir, I would 81so like to mention 
here that the number of Scheduled Caste 
and Scheduled Tribe candidates approaching 
in the examinations has not increased, as 
was expected. For this, I think something 
should be done. I expect that with the 
formation of the new Department and with 
the guidence of our young and dynamic 
Prime Minister as also various efforts made 
by the Minister in charge of Department of 
Personnel and Administrative Reforms, things 
will improve. 

MR. DEPUTY SPEAKER : Mr. 
Minister, have you any comments on 
this? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND TRAIN-
ING ADMINISTRATIVE REFORMS 
AND PUBLIC GRIEV ANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE. (SHRI K.P. SINOH DEO): 
Sir. with you permission and with the 
permission of the House, since we are 
considering now the Thirty-second and 
Thirty-third Reports of the Union Public 
Service Carom inion, may I also move the 
Thirty-fourth Report of the Union Public 
Service Commission for the consideration 
of the House so that all the three Reports 
can be taken and considered t08"ther ? 

MR. DEPUTY SPEAKER: Has the 
bOll. Minister leave of tlle House to 
• ove tbe motion 1 

SOMB BON. MEMBBIlS : Yes. 

MR. DEPUTY SPEAKER: You can 
now move the motion. 

V.P.s.c. ~'2 

14.34hrl. 

(Ii) Motions Re: Thlrty.second, thirty· 
third alMl thirty-fourth Reports 

THE MINISTER OF STATE IN TflB 
MINISTRY OF PERSONNEL AND 
TRAINING ADMINISTRATIVE REFORMS 
AND PUBLIC GRIEVANCBS AND 
PENSION AND lN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINGH DBO) : 
I beg to move : 

"That the 34th Report of the 
Union Public Service Commission for 
the period from April 1, 1983 to March 
31, 1984, laid on the Table of the House 
on 8th May. 1985 be taken iDto 
consideration" . 

As you are aware, Sir, the Union Public 
Service Commission is required under 
Article 323(1) of the Constitution to present 
annually to the President a Report on the 
work done by the Commission. These reports 
are Placed by the Government on the 
Tables along with a memoranda explaining 
the reasons in repects of cases, if any, where 
the advice of the Commission was not 
accepted by the Government. It is also 
customary to take up for discussion the 
report of the Commission, both to highlight 
the performance of the Commission and to 
elicit the esteemed views of the Hon. 
Members on the overall policies on recruit-
ment and management of public 
services. 

As the Hon. Members are aware, 
the Union Public Service Commission per-
forms a key role in recruitment to higher 
services and renders independent advice to 
the Government on a variety of matter 
concerning public personnel administration 
and Government gives the utmost consider .. 
ation to the judgement of the Commission 
in these matters. In the report under cODsi .. 
deratiofl, the Commission has tendered 
advice on over 13589 cases concerning 
appoint~ents promotion, disciplinary cue&, 
etc. in all of which Government had accepted 
the recommendations of the Commillien 
barrins three cases . 

The bon. Members would be atad to 
notice from the 34th R~port of the Commis-
sion that there is a welcome trend in the 
performance of the <:andidates belonging to 
the scheduled castes and tbe schcdul«1 leibel. 
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In the year under report, tbe cand idates 
belonging to scheduled castes and scheduled 
tribes continued to be recommended by 
tbe CommlSsion by a relaxed standard, 
\provided they were considered fit for 
appointment to the respective posts. The 
Commission hoped that these candidates 
recommended at relaxed standards will come 
up to the standard of other recruits selected 
aloDg with them. after receivina additional 
instructions and in-service training 
arranaed for them by ,be appointing 
authorities" 

The Commission were able to recommend 
candidates belonging to scheduled castes and 
scheduled tribes against all the vacancies 
reserved for them in the examination 
requiring general qualifications such as 
degree of a recognised University or equiva-
lent as in the case of Civil Service 
examination, Indian Economic Service 
examination and Assistant's Grade examina .. 
tion. Further, in tbe case of examination<; 
requiring technical or profel>l>iollal quali-
fications also. candidates to the full extent 
of reservation for scheduled ca~tcs and 
scheduled tribes could be recommended 
in the case of combined Medical S~rvices 
exanlination and the Special Class Railway 
Apprentices examination. The performance 
of these candidates in respect of other 
examinations has also shown improvement 
over the previous year. 

I wou1d like to mention that Government 
have opened a large number of coaching 
centres in various parts of the country so 
as to give a pre-examination coaching to 
scheduled ca&te and scheduled tribe candi-
dates in order to improve their performance 
in the examinations conducted by the Union 
Public Service Commission, There are at 
present more than 60 coaching centres under 
operation. Special schemes have also been 
launched by the Government for opening 
suitabJe coaching classes in the various 
Universities and private institutions. I am 
glad to inform this House that the full 
quota of reservation for scheduled castes 
and scheduled tribes is being fulfilled in the 
case of higher Civil Services for whicb 
recruitment is made through the Civil Service 
Examinations. 

As the hon. Members are aware, tbo 
stlcn&th of the Commission is one Chairman 
4\ml S Members. The two vacancie$ of 

U.E-.S.C. ~". 

Members in the Commission were lyina 
vacant for quite a Jona time. The Govera-
ment have taken special measures to fill ,be 
vacancies and tbe two now Members ha.ve 
joined recently on 1st of Juty and Stb July. 
i98'S. 

I would also like to say something about 
the general feelang often expressed in various 
quarters that recruitment to blgher services 
is largely dominated by the more affluent 
class of society and that the selection Sives 
undue weightage to superficial veneer of 
public schoo1 education and sophistication. 
Government have carefully considered 
this aspect of the matter particularly with 
regard to the recruitment made to the higher 
services through the Civil Service Examina-
tions and the following steps have been 
taken to help candidates with rural back-
ground in this regard: 

(i) The paper on English is of 
Matriculation or equivalent standard 
and is only qualifying in nature. 
Marks in this paper are not counted 
for competitive ranking. 

(ii) An option to answer the subject 
paper, either in English or in any 
of the Indian languages included 
in the Engbth Schedule to the 
Constitution, has been given to the 
candidates. 

(iii) l\1arks allotted for optional papers 
ale higher as compared to the 
papers in general studies. 

(iv) Lesser weightage has been given to 
the itcrvicw test and as already 
mentioned by me, candidates can 
take tbe interv jew in any Indian 
language if they so desire. 

(v) Addiuonal papers of post·graduate 
level for IAS/IFS, as included in 
the earlier scheme of lAS etc. 
examinations, have been dispensed 
With in the new s)stem of exami-
nation. 

I may take this opportunity to assure 
the Members that' the various suagestions 
that they have made in the past whfle consi-
dering the earlier reports of tho Commission, 
have been given the utmost attention and J 
am sure the discussion on the report now 
under consideration will be equally fruitful 
in seneratins new id.u~s for 4l1lproviDI perso-
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nal administration in Governm~nt. I need 
hardlY add that the Government as well as 
the Commission would welcClme the sugges-
tions of the House for further improving the 
procedures or recruitment to Civil Services. 

MR. DEPUTY SPEAKER. 
moved : 

Motion 

"That the Thirty-fourth Rtport of 
the Union Public Service Commission 
for the period from 1st April. 1983 to 
31st March, 1984 laid on the Table of 
the House on 8th May, 1985 be taken into 
consideration." 

SHRI C. MADtlA V REDDI (Adilabad) : 
Sir, I wouJd like to point out that no time 
bas been allotted for the motion being dis-
cussed. 

MR. DEPUTY SPEAKER : It is already 
fixed. For 32nd and 331d Reports, the time 
allotted all eady is three hours. Now that 
this report has been clubbed, the time will 
be five hours in all. 

MR. DEPUTY SPEAKER: Ahogether 
S hours arc allotted. 

SHRI C. MADHAV REDDI: This type 
of bunching is not good. I am telling this 
fot future benefit. 

MR. DEPUTY SPLAKI:R : That is why 
I sought the pCrmiS()IOn of the Housc. When 
you accepted, then oIlly 1 a~ked the Miluster 
to move the motion. Shri Choubey. 

SHRI NARAYAN CHOU BEY 
(Midnapore) : SIf, all these three reports 

, wbi~h are under discussion can be regarded 
as a barometer of the condittons in our 
services. Sir, if you go three these 32nd, 
33rd and 34th Reports, you will find a 
common refrain and a common melancholic 
tune 10 aU these three reports, reaarding 
delay in notifying recruitment rules. 1 he 
Union Public Service Commission, in all 
these reports, is bemoaning that in spite of 
the instructions issued by the Department of 
Personnel and Administrative Reforms Cln 
August 30, 1969 and again on May 22, 1979, 
notifying of recruitment rules for various 
posts and services drawn up in consultation 
with the Commission, continued to be consi· 
derably deleyed. It you kindly go through 
tbe 32nd and 33'rd reports, you witl find 
eJ(8.Ctty the same sentence. reaardias this. 
AlthouSh the Commission is asain and apin 

drawing the attention of the Govel nment 
towards its performance, the Government-
I do not mean the Department of our 
Minister-but the entire Government ta 
delaying it purposefully. Why are they 
delaying it? They are delaying it bocause 
they have got some of their own persons 
whom they want to please. You kindly .0 
through the 32nd Report. On page 46 of the 
report you will find "Delayed References and 
Irregular Appointments". Two to three pages 
are written about the appointment of the 
post of Assistant Engineer (Official 
Languages), R:ulway Board. You will find 
that a person appomted on an ad hoc basis 
in May 1975, continues to remain on ad hoc 
basis. And aHhough the Commission again 
and again. repeatedly drawn the attention of 
the Government, the Government allowed 
him to continue in the same post, without 
bringing in a new person and Without 
framing the rules. So, this common refrain 
is continuing for years together in the reports 
of the Union Public Service Commission 
that some of the Departments of the Govern-
ment nre not purposefuJly framing rules to 
please their people, to plea'ie their blue-eyed 
boys. This should be ]('oKcd into by the 
Governmcnt 1::10 that this t) pc of things do 
not continue. 

In this year, non-acceptance has been 
very little. But non-acct:ptance continue~ to 
be there and 1 do not understand why it is 
so. If you kindly see the disciplinary cases. 
you will find that the Commission wanted 
to impose penalty-not very major penal.y-
on one particular person. The Commission 
advised in July 1982, the penalty of with-
holding the increment for a period of two 
ye4irs without cumulative effect be impoRed 
on the officer. This is the Government which 
was rejoicing that Article 31 J (2)(c) had 
been upheld by the Supreme Court. The 
officers can cut the threats of the common 
people, without holding any enquiry, i . ft. due 
enquiry. But after years and years of 
enquiry t after all the formalities are followed, 
some officer is punished; but the Government 
does not want to accept the Commission's 
recommendations. In AugLlst 1983, the 
Government passed orders imposing on an 
officer the penalty of 'Censure'. The penalty 
was something else. Here, again, I 'ay that 
some particular officers always draw favour 
from the Government, and this Commission·s 
report is full of such things. 1 hope Govc.rn-
mept will take note of this. and will not 
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treat the Commission's advice with disres-
pect. They must show due respect to this 
Com.m.iuion otherwise, there is no meanina 
in keeping this Commission. 

NbW about delayed appointments. Our 
country is full of uneml'lbyed people. This 
Commission recruits people, but it cannot 
recruit the number of persons who should 
be recruited. Only some are recruited. 

The 32nd Report says that 3,28,861 
persons applied for 5212 rosts. Thi'i shows 
he staggering unemployment in this country. 

The 33rd Report says that 2.74,745 persons 
applied for 8039 posts. The 34th Report 
says that 3,04,602 persons applied for 
8243 post. So, you can very well imagine 
the horrible unemployment problem preval-
ing in this country. The number of persons 
placed for recruitment is so meagre. Even 
this meagre recommendation cannot be put 
into action, and cannot be implemented by 
the Government. 

On page 200 of the 34th Report it is 
said : 

"The Chief Engineer, Office of the 
Director, Integrated Fisheries Project. 
Cochin: Date of recommendation by the 
Commission: 2·8·1978. Appointment 
not yet made ... ". 

You will find hundreds of such cases. You 
can see another ca~e : 

"Assistant Lecturer jn Engineering 
and Surveying, Forest Research Instirute 
and Colleies, Dehra Dun : Date of 
recommendation 7 -3 .. 1981." 

The mao has not yet been given the appoint-
ment. This Report is full of such thmgs. 
Government has not implemented the recom-
mcndations. Although the Government 
notified the posts, examinations took place 
and all the paraphernalIa were over, appoint-
ments could still not be madt!. I do not 
know the meaning of such cases. In cases 
where the dear ones of certain important 
Ministers or important persons continue to 
work on an ad hoc basis, these posts remain 
vacant; and the persons selected cannot be 
Biven appointment. 

So. I would request our bon. Minister to 
give due regard to this Commission. Tbis 
Comt'nission does not function a1l too well, 

in my opinion. In whatcver way it functions, 
even its recommendation is not accepted. It 
is a matter of areat regret for U$. 

Here, tbe question of Scheduled Castes 
an~ S<:heduled Tribes cornea. Of course, the 
Commission's reports sbow that certain 
improvements have been made. Compared 
to the 32nd and 33rd Reports, certain 
improvements have been made. Yet. much 
mOle is to be done. 1 am &lad that Govern-
ment is running 60 coaching centres through-
out the country for giving pr("lper training to 
persons belonging to SCs and STs, so that 
they can compete fairly well. It is also a 
matter of pleasure that the Commission also 
is not so rigid as it is towards candioates 
other than se and ST ones. That is well 
and lood, but in a vast country like ours, 
where there are crores and crores of SCs and 
STs, 60 centres, in my humble opinion, are 
not enough. I suggest that the number 
should be increased, in consultation with 
MPs coming from SCs and STs. I think the 
number of centres for them should be 
increased. I would like to know the break-
up of these centres-how many of them are 
in eastern and nortll-eastern part includmg 
West Bengal, because the number of tribes 
in the north-eastern part compared to other 
areas, Compared to the ratio with the whole 
popu1ation is much more. One of the reasons 
why this region is backward is because of 
continuous unemploymant problem. I am 
glade that most of them can ~peak in English. 
So. there is no question of imposing on them 
that they must learn any IndIan language. 
That is a good thing that people from 
Manipur, Nagafand and Mizoram can take 
examination only in English. This is a good 
thing that the Commission has done and I 
think this should be continued. 

I would like to suggest to the hon. 
Minister to see that the Commission's 
Reports are accepted. My grudge against the 
government is that they remain on paper; 
they are not implemented in time. This docs 
not show proper respect to the Commission. 
You are constituting commissions and 
appointing important persons wbo have lOt 
wide knowledge in the matter. If you do not 
accept their report in time and implement it 
in time, then it is meaohliless to form such 
commission; then it is an eye-wash. 

Although it does not concern this 
Commin1oa. 1'"1 1 bot>e ~ will tak~ "_ 
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of it. Recently. a circular has been issued 
making Co,,1i le"t{tll addressed by the Depart-
ment of Personnel and Training's (Ministry 
of Personnel and Training's Letter No. 
l-nOI3/1/85-Bstt (A) dated 22 May. 1985) 
mentionin& tbat the Central Government 
employees cannot approach any MPs for 
redressal of their grievances. 

MR. DEPUTY SPEAKER : It is known 
to every one. You just quote the contents 
of it. 

SHRT NARAYAN CHOUBEY: They 
have elected us to redress their grievances. 
How can they issue a circular like this? The 
subject is: CCs (Conduct) Rules. 1964-
Instructions with reference to Rule 20. On 
pqe 2 of this circular. (i) reads a follows: 

itA Government employee violating 
the aforesaid provisions of the Conduct 
Rules for the first time after the issue of 
these instructions should be advised by 
the appropriate disciplinary authority ... tt 

If he cannot approach the MPs for redressal 
of his grievances then what is the u\:,e of 
having this Parliament ? A ba"iya can 
approach me to move the government for 
his case; an industrialist can approach me 
for setting up his factory~ a smuggler can 
approach me, but a Central Government 
employee cannot approach me, and if he 
does it, he should be taken to task. So, on 
page 2 (i) reads as under: 

"A Government employee violating 
the aforesaid provisions of the Conduct 
Rules for the first time after the issue of 
these instructions should be advised by 
the appropriate disciplinary authority, 
to desist from approaching Members of 
State Legis)atures to further his 
interest ... " 

So, first of al1, he will be called to the office 
aad warned, please don't approach any MP. 

SHRI RAM PYARB PANIKA : This 
is alAHlst tl!Je fuac:iameatal prihcipies. 

SHlU NAR.AYAN CHOUBEY: Then 
.. in on pap 2. (ij) and (iii) read as under ; 

uIf a Government employee is 
found quilily of violating the afol'esaid 
JIOvisioos Gf the Co~duc:t Rul~, a 
eeooad ttme ... tile lII\le of adNl~ en 

the ear Her occasion, a written warnma 
should be issued to him ..... / 

(iii) "If a Government employee Is)' 
found guilty or violating the aforesaid 
provisions of the Conduct Rules, despite 
the iS$uc of warnio8 to him. disciplinary 
action should be initiated qai.t _1m 
by tbe appropriate disciplinary autbo-
rity under the provision .of CCS (CCA) 
Rules, 1965." 

This will be done because the integrity and the 
safety of the country is in danger if a man 
approaches any M P for redressaJ of his 
grievances. 1 request through you the 
Minister and the Ministry concerned to 
kindly withdraw this circular. and let the 
government let by young Prime Minister 
going towards 21 st century not treat them 
just 3S the Roman Empire used to treat their 
slavec:;. 

SHRI LALIT MAKEN (South Delhi) : 
J think whatever he is ~aying is absolute" 
correct. (/nterrupflOflS) They have every 
right to take up their cases. 

SHRI NARAYAN CHOUBEY: I bel 
leave of you ~nd hop~ that the hone Minister 
will go into all the fact~ mentioned by me 
and give a proper r·epJy. 

MR. DEPUTY ~PEAKER : I hopt the 
Minister will take note of it. 

SHRI Sl-IANTARAM NAIK (Panaji) : 
Mr. Deputy Speaker, Sir, J had no occassion 
to go through the Thirty-fourth Report of 
Union Puhlic Sel vice Commission as it was 
not availabJe. However,] went through the 
earHer reports, the thirty-second and the 
thirty-third reports to see the details tbat 
have been enumerated in the said reports. 
Yet. it appears that some sort of a customary 
ritual has been followed in the preparatioa 
of the report, which should not have been 
the case. 

The authority of tbe Union Public 
Service Cotnm ission is derived throuah 
Article 315 of the Constitution which says : 

"Subject to tbe provisioRS of this 
arti~le, there shaH be a Public Service 
Commiss-ion for the Union and a Public 
Sel'v~e Co~.iop fQr ea~ll $\ate." 
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ADd thereafter tbo 8ubsequent responsibility 
for placina the report before the House is 
derived from Article 323 (1) which says: 

'·It shall be the duty of the Union 
Commission to present annually to the 
President a report as to the work done 
by the Commission and on receipt of 
such report the President shall cause a 
copy t.hereof together with a memoran-
dum explainina, as respects the cases. 
jf any, where the advjce of the Commis-
sion was not accepted, the reasons for 
such non·acceptance to be laid before 
each House of Parliament." 

. Therefore. this is a very important matter of 
concetn and al~ the seriousness at our 
command shall be given to this report. 

The Union Public Service Commission is 
• body which is equivalent to any of our 
judicial bodies, and therefore as the judiciary 
creates confidence in tbe people's minds, so 
also tbe Union Public Service Commission 
has to create confidence amongst the people. 
It has, tberefore, to be seen whether this 
confidence has so rar been created by the 
Union Public Service Commission among 
the common people. I respectfully submit 
tbat I do not find any confidence to that 
extent has so far been created. And the 
UPSC ought to have itself examined this 
aspect. whether they have created this 
confidence and they should have mentioned 
in their report as to what is their experience 
witb respect to the confidence they have 
created in the people, and what are the 
lacunae which they have come across. They 
should have also examined what are the 
steps they have to take to cure those defects. 
I think this haa not been done. It should 
have been done, according to my submission, 
especially because the object of the Union 
Public Service Commission, which has been 
aiven in the Thirty·third Report, is as 
follows: 

"One of the major concerns of the 
Commission is to ensure that their 
recruitment policies and selection 
practices are socially relevent, and te.:hni-
cally reliable, in consonance with the 
constitutional provisions and the articles 
of the Commission." 

Therefore. the term 'socially relevant' in the 
objectives of the Union Public Service 
Conuntssion is vet')' lllucl1 rel~vu~ ,n~ 

therefore the UPSC haa to go in that line. 
Now, as far as my territory namely; tbe 
Union Territory of Goa, Daman and Diu is 
concerned, being a Union Territory, wo do 
not have a State Public Service Commission 
and therefore it is the Union Public 
Service Commission which rules our 
territory. But this aspect of social 
relevancy has not been considered at 
all with respect to tbe recruitments made for 
the Union Territory. I found that several 
candidates were there who knew the Union 
Territory of Goa well and were working in 
the Territory, and who have ren~ered faith-
ful service to the territory, but one day we 
found that they were not found suitable by 
the Union Public Service Commission. A 
person or an officer which the Government 
finds to be an effective officer or whom the 
people consider to be an effective officer, is 
a zero in the eyes of the Union Public 
Service Commission, and he is not selected. 

15.00 hrs. 

[SHRI VAKK0M PURUSHOTTA \fAN 
in the Chair] 

Here we do not understand a" to what 
are the criteria and whether these criteria 
which are there, are effective. In the case~ 
for example, they found that they were not 
effective. 

Secondly, it ill the special responsibiJity 
of the Unton Public Service Commission 
with respect to Union territories because they 
do not have the State Public Service 
Commission. The responsiblhty IS more if 
candidates from that territory appear before 
the UPSC for a post in the Union territory. 
Those candidates have to be com'l;dered on a 
preferential way. If in a remote rura] p]ace 
in Goa a doctor is to be selected, the UPSC 
selects a doctor who does not know the 
regional language in spite of the fact that 
certain candidates from Goa appeared before 
it. Therefore, in the remot.e rural areas of 
Ooa the doctor selected, say from Bihar or 
UP goes there. He does not understand the 
language. When he does not understand 
the language, how will he treat the patients ? 
It is here that social relevancy comes into 
picture. Here anyone may charge me of 
havini some sort of regional approacb, but 
that is not so. If the regional needs are not 
satisfied. then the bad thin.. of regionalism 
five birth. Evon Mrs. Gandhi said that 
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4OIionaliam is bad but people in the reaions 
should get jobs nearer their homes. In the 
sense that a person from Goa has not to go 
to Maharashtra or UP. As far as possible, 
be should get job with in his territory. As 
far as possible, the people should set this 
facility which even the UPSC bas to consi-
der. 

As far as the performance of the 
candidates selected by the UPSC is concer-
ned, UPSC in its 33rd Report says that 
performance of 99.26 per cent of the 
candidates was found to be satisfactory, 0.32 
per cent 'Unsatisfactory and 0.42 per cent 
mixed character. There is no criteria to 
know how these figures have been arrived at 
and wha t is the assessment made of these 
peole to say so. Well, we see everywhere 
tbat Government servants are not working 
satisfactorily. The bureaucracy is working 
unsatisfactorily of course, we are all responsi-
ble for that. But this sort of satisfaction 
no one has found so far. Only the UPSC 
has found it. We know that several files 
are kept pending in several Government 
offices because of certain officers who have 
been selected by upse. Has a check been 
made by the upse how they are functioning 
with respect to the di~posal of matters and 
how their treatment to the people is? Has 
an assessment on this line been made? I 
do not think so. I would also request the 
UPSC to keep a track of those persons 
whom they have not selected and see if and 
when they are selected elsewhere how they 
perform there. Have you compared a 
person who has not been selected? If you 
find from enquiries that person is working 
better than a candidate selected by you, 
then you have got some sort of material to 
decide. I know it is very difficult to trace a 
pets 1n who is working elsewhere and to find 
what is he doing there, etc. But these are 
the only things \\ bieh will realty give an idea 
of the correctess' of the assessment made by 
the UPSC. 
. As far as the reforms mentioaed in the 
report are concerned, UPSC ~ays that they 
are holding objective tests, etc. And that is 
on the only reference they have made. In 
tbe modern-day world one can find sevoral 
new techniques to assess the talent of 
candidates for the purpose of selection. 
Here. I would like to s~ggest something to 
tbe U.P.S.C. I do not know whether it 
directly comes under the jurisdiction of tho ... 

U.I'.I.C. ~;~. 

U.P .S.C. Act or Dot. Today, Supreme 
Court or any other court Jays down the 
percentage of reservation. The Question i. 
whether it is 30 per cent, or 40 per cent, or 
70 per cent, whether it is for Schedulded 
Castes or for Doo-Scbeduled Castes, who 
should fix this percentage. Is it to be fixed 
by the courts of law, or is it to be fixed by 
the Parliament or is it be fixed by the State 
Legislature? But we find today, in the 
course of interpretation of certain Constitu-
tional provisions that a fixed percentage is 
put by the courts and, therefore, it appears 
that we have siven power to the courts of 
law for laying down rules and resulations 
which, in fact, is our realm of power. 
Here, I would advise the UPSC tl.at as and 
when such decisions come, at least some sort 
of law on those changed lines sbould be 
enacted so that ultimately the power comes 
to those who are to exercise that power. 

Secondly, with regard to the Confidential 
Reports. the Union Public Service 
Commission or any other agency which 
recruils people in service, have to see the: 
Confidential Reports of those who are 
working. but till today except with respect 
to the lAS, IPS or other Central Services' 
officers, we do not have a statute to aovern 
the Confidential Reports or tbe Charactor 
Rolls of those officers. These arc very 
delicate things on which we d~ny promotions 
to some and allow promotions to otbers. 
It affects their rights. Therefore, where it 
affects the right of the government servants, 
such things must be clearly laid down so 
that no sort of injustice is done to them. 
But what we are doing today is we issue 
circulars as to how the Confidential Report 
shou1d be written. Only circulars and 
guidelmcs are issued as to what should be 
done. Are tbese things to be governed by 
circulars and guidelines? In this country 
we have lot laws on every minor aspect. I 
do not think there is any field now left 
where we do not havc a statute. This beina 
ao important matter, I think somc statutory 
enactment should be made in regard to 
Confidential Reports also. Wherever it is 
within the powers of tbe Contral Governmoat 
it should be enacted by the Central Oovom. 
ment and wherever it is within tho J)OWCtIS 

of tho State Governmont, it should be dODO 
by the State Government. The UPSC should 
play 0 role in SUIBcsting what should be 
done. I do not tbink any effectiv~ ro", 
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baa been played by the Union Public Service , 
Commission in this reaard. 

With respect to the Union Territory of 
Goa Daman and Diu. I would suggest that an ;mendment be made to the Consti tution. 
A Union Territory cannot be treated 
separately from a State. If a State bas got. 
the r_aht to have its own public service 
commission, namely, the State Public Service 
Commission, if the Centro has got the right 
to have its own Union Public Service 
Commission, why should a Union Territory, 
which is a part and parcel of this country. 
not have a right to have its own public 
.-vice commission 1 I t may be called a 
Union Territory Public Service Commission 
or rome sort of a selection board or some-
thina like that, but it should be an 
independent body 80 that the practical needs 
of the Union Territory are Looked after. 

Lastly. I would like to mention that for 
the fast one and a half year, no recruitments 
Could b~ made in my Union Territory of 
Goa, Daman and Diu, whether it is by 
UPSC or by any other agency, becau')o there 
is a ban 00 reoruitments. Financial advisers 
of the Government. the economists of the 
Government have advised it as an economic 
measure. Various theories are advanced to 
justify this ban. But in my Territory I see 
dlat schools cannot be opend where there is 
a need for the same in a village, becau~e of 
the ban; a doctor cannot be sent because 
there is a ban. a judge cannot be appoined 
despite thousands of pendIng cases because 
tbere is a ban. Do we mean to have this 
sort of effect of an order of ban which bas 
been imposed on the advice of economists? 
IIconomists themselves should see to it, 
otherwise this order should clearly lay down 
its objectives. I can understand that where 
is excess staff, government money should not "C wasted by appointing more persons, but 
.. re there is need, it should be looked 
after. Therefore, I request you to consider 
ttw sunesdons given by me and tift the ban 
as early as possible. 

SHRI SRIBALLAV PANfORAHI 
(Deoprh) : Mr. Chairman, Sir, it bas been 
customary to discuss the report presented by 
the Union Public Service Commission in 
tbis House. The Union Public Service 
COmmis~fon, as you know, is a constitutional 
bOdy and' its 'a'nctions have been enumeraged 
in A.rticle ~20 of the Constitution. This 

U.P4.C. i" 
body commands respect aw.t oonidClDOl of ~ 
people all over the country. 

Under an article gf tbe Constitution" 
this body which has come into beina i. 
required to hold examinations, publiab 
rcsults and recommend candidates for 
appointment by the Government to several 
hlgh posts and also to other Centrel 
Secretariat services. The intention behind 
this is that this body is independent in its 
jud~ment. Tbis organisation, wbich is a 
hiShly respected organisation, is suppOsed to 
be independent of any control of the 
Government or of any other organisation 
or individual and it has to do its job 
without fear or favour. ]n sbort, its maio 
functions are to recruit suitable candidates 
for appointment in various Ministries f 
Departments of the Government of India, 
consider the question of departmontal 
promotions, deputations and tender advice 
to the Government on matters relating to 
porsonnel administration. 

As indicated by the hon. Minister under 
Article 323 of the Constitution this Com. 
mission submit~ its Annual Report to the 
President and it is placed in this House for 
discussion in order to highlight its perform .. 
ance and elicit opinion and invite sU88estlons 
for its further improvement in its workina. 
I am sorry to observe, as this discussion 
is customary, the Reports also in their 
presentation have become customary. They 
are very formal ill their drafting. Even thc 
contents of the reports which we come 
across, arc almost some what the same year 
after year-Chapterwise, point-wise, . subject-
wise and there is no newness in the Reports. 
Every year the Report is drafted somewhat 
on the same line as they were in the previous 
years. Accordingly it bas just become a 
formality. The UPSC should be advised by 
the Minister concerned tbat henceforth it 
should depart from this practice it it 
foliowing at present. 

As you koow, Sir, the UPSC plays a 
key role in the matter of recruitment, because 
our administrators, lAS Officers, IPS Offtcen, 
who are the cream of tbe society, aft rtcrui-
ted by this body. In fact, aU our poliCies 
and programmes, be it anti .. poverty pro-
grammes or other developmental schemes, 
are beina implemented throup them. 
Therefore, much depends on the sincerity 
and efficiency of tlaeae of&cers who are beiQl 



~ recommended by the upset They pia), a 
k~y role. The allegation tbe t is heiDI levelled" 
here against tbe Government is tbat utmoat 
consideration or due consideration which 
~hou1d be given to the reports or the 
recommendations of the Union Puplic 
Service Commission and the States' Service 
Commissions in States, is not being given. 
That is not correct. J would humbly brjol 
to tb, notice of the august House tbat this 
is evident from what the hon. Minister 
pointed out earlier in the course of his 
introductory remarks. It is mentioned in the 
34th Report that 13,589 recommendations 
were made. Advices where liven. Larp 
number of cases were referred to by the 
UPSC to the Government in ttlC sbape of 
recommendations. Now. barring only 3 
cases all the recommendations or advice 
were accepted by the Government of India. 
What a tribute to the Government of India! 
Sir, only 3 cases could not be accepted. 
What is the percentage of non-acceptanco 
out of 13,589 cases referred to? You can 
very easily understand it. Only 3 cases 
could not be a;;.;eptod; for that also suffici-
ent reasons are there why the Government 
of India could not accept those 3 cases. 
Similuly, in th~ 32nd report the cases 
referred to are 10,071. In the subsequent 
year, in the 33rd report, 12,936 recommen-
dations were made. Barring 4 all were 
accepted. So, naturally, the allegation 
that the Government of India is not giving 
due consideration or respectful consideration 
to upse's recommendations, is not at all 
correct; it is not tenable. 

The other allegation is that ad Mciam 
in some departments some offices is gradully 
and increasingly being restarted to and that 
in this process they are trying to avoid 
UpSC or ignore UPSC. Ad hoclsm some· 
times i8 necessary in some eases. But, 
naturally, it cannot be a reaular pheno-
menon. Since this Ad hoclsm is receiving 
criticistns, the Government of India should 
try to avoid this as far as possible and 
keep this ad hocism to the barest minimum. 
It cannot be eradicated 100%. Sometimes 
some exigencies may happen. Some under 
seen circumstances may bapl'en and they do 
happen. Naturally tbey cannot indefinitely 
wait for the UPSC to go in for recruitment 
in their own utual way wbich will delay the 
entire process and thereby result ill 
irropairable less to tho system or to the 

orpDisatiOD or to the cause. But whenever 
there is any case of ad hoc appointments. 
my suggestion to the Ministel" will be that 
such cases should at least have the approvat 
of the concerned Minister, if not the Cabinet 
approval. It is better if the Cabinet is 
seized of tbe problem and the Cabinet 
itself okays such ad hoc recruitment because 
tbis is the main attack from tbe other side. 
There are two attacks 3.gainst the Govern-
ment from the other side with regard to the 
functioning of the U.P.S.C. One is that 
adlt,c/s1N is increasingly resorted to, to 
keep U.P.S.C. out of the picture, and once 
some people are recruited on an ad hoc 
basis, some years after there is a plea to 
absorb them permanently in such posts. 
That is als~ not rar from truth. About 
tbe other attack that the recommendations 
are also not given proper weightage, I have 
also controd icatcd it earlier. 

Delay is another factor which worries 
everybody-delay in holding examinations 
and delay also in publishing the results -and 
we find fault with the UPSC white we talk 
of delay in relipect of conducting examin-
ations and publication of results. In this 
connection, I will invite the attention of 
the august House througb you, Sir, to page 
20 of the Thirty-fourth Report wherein it 
has been stated : 

"The written examination was 
held in November 1983 and 9354 condi-
dates actually appeared. On the results 
of the writte-D part of the examination, 
1705 candidates (including 278 belonging 
to Scheduled Castes and 152 belonging 
to Schedu1ed Tribes) qualified for the 
Personality Test. The interviews of the 
candidates, who qualified for the 
Personality Test, have commenced from 
March 26, 1984. The final res~lts are 
expected to be announced towards the 
end of May 1094." 

That means, for the examinations for 
recruilment to posts held jn November 1983, 
the results were not out till this RQPort 
went to the press. Inordinate deJay is 
oc.curing in publishing the results of the 
examinations. Sir, you know how painful 
h the situation in the employment sector in 
OUf country. About five crore educated 
youths are on the rolls of the Employment 
'Exchanges, they ate anxiously waiting to get 
some sort of jobs, to sot into Governmont 
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$Crvice. And when that is the situation, 
to make such inordinate delay in conducting 
examinations and also publishing results is 
something which is not proper and not 
excusable also. So, on this count there is a 
lot of scope for improvement in the function-
ing of the' U.P.S.C. But one thing is 
heartening that is we all express our 
an,ltiety, we all express our concern about 
the neglect towards poorer sections or 
se/sT community, and it is heartening that 
tbe performance of such candidates belonging 
to such communities is very mucb improving 
and all the posts reserved for them are 
being filled up by such candidates on]y. 
Here also, the number of Scheduled Castes 
candidates had risen from 1057 in 1963 to 
11,722 in 1933. So, during the two decades 
the number multiplied, this has gone up 
almost 15 times. Naturally, it is gratifYing 
that no more the posts meant for SC/ST 
candidates are being filled up by general 
candidates and those posts are going to them 
only. 

But, Sir, 1 will again draw the attention 
of th~ House through you to the delay in 
offering appointment to successful candidates 
which is also on the increase, is also being 
further delayed. Delay is also on the 
increase. 1 would invite your attention to 
paragraphs 19 and 20 of all the three 
reports-32nd, 33rd and 34th. They are of 
the same language. This is the chapter on 
Delay occurs to appointml!nt of candidates 

• recommended by the Commi~sion. That 
has been echood in the ~ubsequent two 
reports, namely, 33rd and 34th reports. 
Cases where offers of appointment of 
candidates recommended by th~ Commission 
on the basis of examination and selections/ 
w~re delayed by the Ministries, Departments 
etc. and they continue to occur, during the 
year under report. You will find the same 
wording in the other two reports also. The 
reason intimated to the Commission for 
deJay in offering appointment in these cases 
was that verification of character and antece-
.dents of these candidates was not completed. 
This is tho around given in the subsequent 
two reports also. SOt Sir, Ihis is a serious 
matter. Why is there so much of delay in 
the matter of verification of character and 
antecedents? It is not such a big task or 
time consuming task which should take a 
loniCr period. Sometimes it hitppens that 

by the time, all formmties are completed and 
the offer of appointment is made, tbe success-
ful candidates are employed somewhere 
also. So, labour and expenditure 
involved in the process of recruitment 
that becomes infructuous. Therefore, 
this should be taken into consideration. 

Now, I will come to another important 
aspect about the training or the mode of 
recruitment of these officers. There is also 
delay in the confirmation of officers in theit 
posts. Delay in ~on(irm8tion of ofticers 
also leads to frustration and dissatisfaction 
among officers. About recruitment, traminl 
procedure etc., in a11 the reports, there is a 
chapter relating to ex.amination reforms. 
But what sort of reforms that they are 
introducing are not known. The same 
language is also used in all the :'eports, viz., 
some objective test and something like that. 
Sometimes, of course. the Minister has 
given some indications that some relaxation 
has been made in respect of language or 
the language of the Jocal area or their 
own language hali been intloduced or they 
have been allowed to appear before the 
interview board also in their own language 
and something like that. That i!> welcome 
in one sense. But there is also some 
disadvantage from the other sense. India 
being a vast country. no single principle, it 
applied uniformly, would yield result. Some-
where it would lead to advantage to some 
extent and from certain point of view, it 
may lead to disadvantage to certain extent . 
Anyway, we are happy to note that such 
test or recruitment polICY is becoming more 
and more rural oriented and more facilities 
arc being given to rural talented students to 
appear before such tests and examinations 
and qualify for higher tests conducted by 
the Government of India for recruitment 
in the different Ministries and Departments. 

Sir, we have committed two blunders. 
Ever since independence, utmost care 

should have be~n taken or utmost' consi-
deration should have been given to 
reforms of two types, administrative and 
educational. This is what our first Prime 
Minister Shri lawaharlal Nehru, tbe 
architect of modern India observed once. 
Although late, we are also thinking now of 
administrative reforms and the bon. 
Minister incharge is prescnt here. This 
should be considered now and proper 
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trainina and proper recruitment metbods 
should be thought of. 

U nlcss the Oftlcers at the hiahe{ level, 
tbe District Magistrate, the Pollee Super-
intendcot and other biah ot&ers, develop 
lOme humane considera tion for tbe poor 
people, things cannot improve at the rural 
level. However hi~h hopes we may 
entertain in this House, they will be of no 
usc because there will be no proper 
implementation of the schemes. Therefore, 
to make the high-level officers conscious of 
the social needs, there should be reforms 
in the methods of recruitment and training. 
The high-level, that top-ranking officers 
f~l that they are born to govern this 
country. They forget that they are 
the servants of the people. They get their 
earnings out of the earnings of poor 
labourers in the field who do not get two 
square meals a day and it is these poor 
people who contribute to the Exchequer. 
These high-level officers should be given 
such training which would make them 
understand their duties. Things are not 
going on well. That is why, there is lot of 
discussion about them in Parliament. It 
is because of this attitude of the high-level 
officers, that poor people hesitate to go to 
them and to put forth their grievances before 
them. So, something radical has to be 
done to bring lleces~ary reforms in the 
matter of recruitment and also in imparting 
proper training to those officers. 

As 1 said earJier, India being a vast 
country, 37 or 40 examination centres are 
not sufficient for holding examinations to 
such high-level All India posts. When we 
have more than 100 Universities functioning 
in the country, what is the harm if every 
University is made an examination centre 
for this purpose? In Oris5Ia, with 3 crore 
population, we have only one examination 
centre in Raven~haw College at Cuttack. 
Naturally, the number of examination 
centres should be increased and also making 
reservation of posts to Scheduled Castes 
and Scheduled Tribes will not serve the 
purpose. That is one of the ways of 
belpinl them. But talent is something 
tbat cannot be decentralised. Those who 
are talented people will, of course, be 
absorbed and th~ir talent also will have to 
be utilised for national purpbses and for the 
service of tbe country. Why is there etiti-
oitm that tbe ~hild~n of lAS and IP.S 

Officers have better advantage to get into 
the services? It is because of environment, 
because of circum~tances, because of 
opportunities made avaiJable to them. But 
our etrorts should be to see that such an 
atmosphere is created in different places. 
We can do that by having mC're and more 
training centres in the back ward and rural 
areas inhabited by Adivasis and other poor 
people and by giving them all 
facilities. 

With these words, I conclude and givo 
my support to these Reports. It should 
be tbe endeavour of both the Commission 
and the Government of India to go in for 
radical reforms both in recruitment methods 
and also in the training of officers on 
whose performance many things depend, on 
whose performance the successful imple-
mentation of many of our programmes 
depend. 

SHRI E. AYYAPU REDDY 
(Kurnool) : Mr. Chairman, Sir, I would 
make a suggestion at the outset that, along 
with the Report, it will be useful jf the 
Government also gives an explanatory note 
because a number of niticbms are there in 
the Report by implication and they require 
explanation from the Government. 

For instance. I would refer to para 20 of 
the Thirty·fourth Rt"port In para 20 it has 
been pointed out that there has been a Jot 
of delay is not making the appointments 
according to the recommendations of the 
Public Service Commission. In some cases they 
were note even appointed. From page 200 
to page 248 of the Report, 48 pages contain 
a number of cases where appointments were 
delayed and also appointments were not made 
at all. It cov rs almost all the Departments, 
and the worst sinner appears to be the 
Department of Public Health and M~dicine. 
I may point out to you that, in some cases, 
no appointment has been made so far. It is 
really a very horrifying state of affairs because 
the person who has been recruited may not be 
knowing whether he will get his appointment 
or not. For example, a recommendation was 
made on 2-8-1918, but no appointment has 
been made as yet. A recommendation was 
made on 6-2-1980, but no appointment has 
been made as yet. Junior Aircraft Mainte-
nance Engineer, Directorate of Agricultural 
Aviation-for five posts recommendations 
were made in. 1982-83, but appoitn,ents bave 
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not yet been made. It really goes to 48 
paps and about 430 categories of cases have 
been cited. Not less than 500 to 600 persons 
who have been recommended by the Public 
Service Commission have not yet been 
appointed and are awaiting appointments. and 
some of them from 1978. This is really a sorry 
state of affairs. For example, a person who 
knows that be ha'1 been selected will be 
awaiting bis appoitment. he will not know 
what be has to do. Suppose be wants to 
settle down in life and get married, be will 
not know whether he will get the appoint-
ment or not and he will not be able to 
decide ab.out his marriage. My SUllcstion is 
tbat, after the Service Commiss on makes the 
recommendation that he bas been selected, 
the appointment order must follow within six 
months. If there is any further delay, tben 
the Government must pay him damages to 
the tune of Rs. 5,000 at least for each case. 
If a person hal) to appear in an examination 
held by the Publice S~rvice Commission, 
naturally he has to study for that, devote his 
time. attention and energy. He spends his time. 
appears in the competitive examination, passes 
in that and gets se\ected. But then he has 
to wait for month5 together for getting his 
appointment order. It must be deemed to. be 
a concluded contract when once an advertise-
ment is published calling for applications for 
recruitment, you ask him to sit in the 
examination. When he sits ror the examina-
fon and gets selected, it mllst be deemed to 
be a concluded contract with the Government 
of India and if there ic; any further delay he 
is certainly entitled to damages. That is the 
legal po~ition. In moc;t of the cases these 
unfortunate candidates are not in a position 
to go to the court of law and ask for 
damages against the Government. But it 
must be made a rule of law that where you 
advertise and call for applications and when 
a candidate sits for the exammation and 
comes out successfully, he must aet his 
appoinment within six months. falling which 
the Department must pay not less than 
Rs. 5000 by way of damages. If he accepts 
the damages, very well, he will be free to 10 
and seek some other job. Sir. with reaard 
to the methodology of recruitment, in the 
33rd Report, there is a very refreshina noto. 
In Para 8 tbey have said like this: 

'&Examination Refonns : One or 
the major concern of the Conwn~ioQ is 

to ertsure that tbeir recruitment policies 
and se1ection practices are socially 
relevant and technically reliable in 
con80Dnance with the Constitutional 
provisions and the requirement of the 
Government. Towards this end, they 
keep in touch with development in the 
field of Examination Reforms both 
within the country and outside. Significant 
changes have been made during the past 
decade in tbe technology of testina. New 
Dorms and techniques of assessment have 
been worked out. Mechanised system of 
scoring and data processing have been 
developed and new methods of score 
interpretation have been evolved. During 
the year under review the Commission 
continued to enhance the validity and 
reliability of the test conducted by 
them.--

Unfortunately, when it comes to the 34th 
Report, I.t., the latest Report, the CommissiOlt 
is not in.a position to say that they are going 
forward with this examination reforms. Tbis 
is what the Commission says: 

"The Commission have been 
carrying on wi th the task of examination 
reforms as a continuous process During 
the Year under report, a workshop was 
organised on objective type te~t construe ... 
tion in the field of M~dical Sciences and 
40 experts drawn from all parts of the 
country participated in the programme. tt 

But they have not given out as to what has 
happened to their objective test. The other 
day the Minister for Education said that we 
have to bring a lot of reforms in OUf univer .. 
sity education and educational system. 
According to him and I respectfully agree with 
his opinion that our present examination 
system is one of testing memory. A person 
who 'is able to by-heart and produce it 
maklai-In-makhi scores the first mark. What 
is the other alternative to this wrong examina-
tion? That is a moot point and a numbcl' 
of researches are loina on this "peet" 
Whatever it may be, it has to be agreed that 
80 long as the present system or examinat'OA 
continues. it is the urban elite that corea 
marks and not the rural peoplo. I t we real., 
examine the results of lAS examination, WO 
will find that 95" of the candidat. are ffOlD 
the urban elite, If we take tho ltatisticl 
aiven in ttys Report in reward to unjyersi_ 
l)olhi ItA •• ftnt~ Out of every fl'" cu. 
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dates apJ')e8ring 'rrom Delhi. one is getting 
selected. Next comes Madras University, 01)t 
of every six candidaies coming from this 
university, one gets selected. Therefore, this 
shows that the concentration is on the urban 
elite. They are able to score marks and get into 
the services and then they are becoming the 
bureaucratic rulers of this country. 

MR. CHAIRMAN : Without knowing 
the rural structure and without having any 
rural base. 

SHRI E. A YY APU REDDY: Yes Sir, 
I have been suggesting that we must think of 
some other method of recruitmclJ l on an 
experimental baliis at least. I may quote an 
instance which 1 personally know. The 
Government of Andhra Pradesh called for re-
truitment of Deputy Superintendents of Police. 
The minimum qualification for applying for 
this post was graduation. Certain quota was 
allotted for candidates who had done military 
service. One candidate who was not a 
graduate but who had returned from military 
service applied. He stood first in the examina-
tion also. In the general quota also he stood 
first. But when he was offered and asked to 
take up the job, his conscience pricked him. 
He found that he was not a graduate on the 
day when he had applied and, therefore, he 
refrained from going and accepting the job. 
fhe Police people were searching for the 
candidate who stood first, such a brilliant 
candidate who stood first and were wondering 
why he did not come and take up the job. 
InvestigAtion showed that the candidate was 
not a graduate and he had wrongly given the 
certificate of another candidate who was a 
graduate. Ultimately they chal ge-sheeted 
him. Meanwhile he privatejy stood for the 
University MA Examination and stood first 
and obtained Gold Medal also. Then this 
gentleman came to me to defend him because 
be was being prosecuted before the M unsiff 
Magistrate in Hyderabad City. I was very 
much surprised how this candidate with such 
a brilliant record did not join. It was 
bee a use he apf'eared without being a 
Oraduate. Straightaway ) asked him to 
admit bis 8uitt and plead for mercy, The 
MunsiffMagistrate was pleased to condone his 
ruitt and just convicted him but admonished 
hUn and let hjrn off "With a warning. But the 
very same man is to-day running a school 
for tralnlna candidates for lAS examination. 

W~t I wanted to say is that we are 
iDaisUPi upon Graduation beina the minimU1D 

qualification for appearing for lAS. IPS and . 
other All India Examjnations, I do po~ 
know why we should in~~st Qn this. 1 a~ • 
also quotins anoth~r case. Once a ~ndjda!; ,: 
applied for being appointed as a L9Vfc~ 
Division Clerk in the Secretariat at Madr~ .• " 
He directly made an application to the H~ ,t 
Excellency the Governor of Madras. In tho~ 
days the minimum qualification was a First, 
class BA for be;nJ appointed to the 
Secratariat The GovernOr called this man 
and said, 'Look here, under the rules I wilJ 
not be able to appoint you as a Clerk. But 
I may think of appointing you as a Member 
of my Executive Council because no qualifica-
tions are necesb8J'Y for being a Member of "be 
Executive Council.' SimilarJy also for a 
Minhter. So something is redicaJJy wrona 
with our method of reCI uitment and we havo 
to have a second look. Many a time I have 
been thinking that the MPS are democratically 
elected. But what do we see in our consti-
tuency? It is the CoJlector, it is the DSP. 
it is the bureaucrat who is ruling us. 
Many a time I wonder whether India is a 
democracy or a bureaucracy because the 
bureaucrat is so powerful here. He has the 
security of service. He is here today and 
tomorrow he i" elsewhere and day after 
tomorrow he i'\ somewhere-else, Therfore. 
it is high time that we think of evolving an 
administrative organisation whIch is really 
democratic in it~ character. With this 
bureaucratic set up our democracy will really 
be a farce. 

Therefore. let uc; think of some other 
methodology by which we can have the real 
say. Our ki'\ans have been ~aying, a number 
of times our kilisns have been saying. 
'Somehow or other get my son a job as a 
peon in the bank. Who should sllch an 
honourable man like you seek a job of a 
peon l' They arc the privileged c1a~s. Now 
the bureaucrats have become a prjviJeBed 
class'in India without any shadow of dOUbt. 
We have got a number of champions here: 
Mr. Latit ~1aken is one of the greatest 
champions of our hureaucracy. He says 
that he fights for them. I have also been 
appearing for a number of Government 
officers and people who have been di~mis.4 
or suspended. I would like to say that the 
most under-privileged class is the peasants, the 
workers and the labourers. SupposiQg today 
tbe prices of around nut. rice or anylhina 
falls down is tbe peasant siven an ."of. 
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tunuity to make a representation but the 
Oovernment servant must be given an 
opportunity not once but twice according to 
Article 307 before anything has to be done 
with htm. So. India is divided into two 
claues-privileged class and under-priviltged 
class, This section of under-privileged class 
will Dot set any opportunity to get tbeir 
representation beard. The only tbing is that 
because we have got ourselves elected with 
their votes we make representation on their 
bebalf in this House. 

Sir, we have inherited this administrative 
.ystem from Imperial people and the same 
system is continuing. I want to say that 
lome sort of responsibility be fixed. Today 
crore. of rupees are going down the drain 
every year. The Auditor General points it 
out and the Public Accounts Committee goes 
into it but it is really pitiable that we are not 
in a position to identify the bureaucrat who 
is responsible for this huge loss. Nobody is 
bothered about it. Most of the fund which 
is allocated to various schemes remains 
unutilised or mis-used. An these things are, 
unfortunately, not being detected and the 
white-coHered gentry is not being hauled up, 

Lastly, with regard to recruitment in 
respect of scheduled castes and scheduled 
tribes. the charts and figure that are shown 
here are encouraging but in medical and 
engineering services they are not able to come 
to the mark. The recruitment is far below 
the reserve quota. Something has to be done 
on this aspect. They have to be given 
Ipccial training in these subjects. Sixty 
centres are not enough. More centres are 
necessary. It must be the special responsibility 
of the Oovernment to give special training to 
all these under-privilged who want to appear 
for these examinations. With these words 
I conclude. 

SHRI A. CHARLES (frivandrum) : Mr. 
Deputy Speaker, Sir, the UPSC and the State 
Public Service Commission~ are discharging 
a sacred function which they have derived 
under tho constitution of India. Article 16 
of tbe Constitution guarantees equality of 
opportunity for all citizens in matters relatina 
to appointment or a.ppointment to any office 
under tbe State. 

A close perusal of the reports of UPSC 
for the years 1981 .. 82 and 1982-83 would 
abow that by.OO I.reo tbe l)PSC bas been 

successful in discbarsing this sacred function 
in a fair and just manner. However, tbe 
Report has revaled tbat the UPSC is respon. 
sible only for the selection of candidates to 
the different posts in State .. servic:e and a few 
posts in the Subordinate services. A number 
of posts in the Subordirate services and 
almost all the posts in the last grade service 
are outside the purview of the UPSC. In am 
told that these appointments are made by 
the Departments a t their whims and fancies. 
Of course, there is a procedure to call for a 
panel of names from tbe Employment 
Exchange. But there are no definite rutes 
and the candidates selected to the various 
categories have no service rules. They are 
simply at the mercy of the departments. 

Sir, in a nation like that of ours where 
employment opportunity is very much Hmited 
and where a large section of the people still 
remain unemployed and recruitments to 
Go\ernment service remains the main avenue 
for employment, it is unfair to leave this 
responliibiJity to the departments. Undoub-
tedly the main function of the Public Service 
Commission is to select the right persons for 
the right job. But to enc;ure equality of 
opportunity guaranteed by Article J 6 flf the 
Constitution is equally or more important. I 
would therefore suggest that the Government 
should seriously consider the possibility of 
making the recruitment to all posts under the 
different Departments including those in the 
1ast grade service through the P.S.C. It may 
not be possible to discharge a large volume 
of work within the existing machinery. But 
we have to equip the machinery to meet the 
situation. 

Sir, in a KeraJa magazine, 'Malayalam 
Manorama, a shocking photograph of a 
young lady who is a graduate and who is 
undergoing B.Ed. course, has appeared and 
she was recruited as a part-time sweeper in 
one of the city Corporations. The picture 
shows the young lady sweeping the road with 
a long broom stick. The report says that the 
lady could get only that appointment, So, 
even the post of a patt .. time sweeper in this 
country is now very important because it, 
gives at least a sense of security. Sir thore 
should be some machinery to make recruit- f 

ment to aU these posts jn a just and fair 
manner. After recruitment to these pos~. 
they are simply at the mercy of the depart: 
meat. Some of the workers who are warkins 
in the Posts aDd TeJearapb Department ill 
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kdvandtLJm-most of them are WOQle.D-
eam~ an)! met roc. Tpe,)' have been rccl'uite4 
some 15 or 16 years ago but they arc still 
$Otting only Rs. 10.20 per day. It is very 
shocking to know that tbey have not set any 
kind of leave. They have no maternity leave, 

r DO casual leave even and no medical leave. 
Even on the Genoral Election day, they were 
pot siven leave to caste their votes. The 
Government of India has issued a very clear 
direction that every worker should be given 
leave with wages on the day of election for 
exercising his or her franchise. These unfor-
tunate persons who have put in more than 
16 vears of service in the department have 
not been given even one day's leave with 
wage to caste their votes. This is the state of 
affairs in the country. 

Sir, the Kerala Public Service Commis-
sion has district offices jn the Revenue 
District Headquarters dealing with the 
recruitments of posts in the last grade 
service and other district-wise posts. One of 
the Members of the Commi .;sion will go to 
the districts and he conduct interviews and 
finally make selection. I would strongJy 
plead with the Government of India that 
they should conl)idcr po~sihility of starting 
regional offices under the Puh1ic Service the 
Commis~ion to make recruitments to these 
posts i.e. even to the last grade post in every 
State. If tbe Government of India consider 
that it is a top big a responsibility they can 
at least have a regional recruitment office 
under the Publie Service Commif>sion so that 
few states coming under this region can b! 
covered by this region. This should be 
possible under the framwork of the Consti-
tution because there is no bar for start ng 
regional offices under the Public Servic, 
Commission. The Constitution only says 
that the shall be Olle Public Service Commis~ 
sion. So. I would request the hon. Minister 
to consider seriously the question of opening 
regional office in different regions. 

16.00 bra. 

Sir. at present petsons selected in the 
lowest category of posts.ar. left unad'ed for. 
They belong to the weaker section, the lower 
strate of the society. We always speak for 
minorities and the weaker sections. Butt in 
effect. what are we doing fot the several 
Jakhs of our people throughout tbe country 
ill the lawest cateaory. 

v.p.i.c . .. 
Com.iJl& to the aeports. tho a.-

under reference says that there is DO illCreaM 
in tbe quantum of work turned out by the 
Union Public Service Commission duritt. 
these years. It is seen that durin. the year 
1982-83, suitable candidates were not availa .. 
bJe for recruitment in respect of 243 
categories of posts. I would like to know 
whether any serious efforts were made by 
the Union Public Service Commission to tlod 
out suitable candidates in respect of these 
243 posts. The report is silent on this. The), 
simply say that candidates were not available. 
What were the reasons? Is it because of wadt 
of some qualifications? Or will they like to 
relax qualifications to some extent? Did thoy 
re-advertise that? 

MR. CHAIRMAN : Why don't you say 
that you are saying all this on the basis of 
}ear experience, because you yourself have 
been a Member of the Public Service 
Commission ? 

SHRI A. CHARLES: SIr. if is out of 
experience. I am making theie suagestions. 
As I said, I am dealing only with one report, 
the Thirty-Second Report. The subsequent 
two Reports are simply repetition of the 
previous reports. There is no substantial 
improvcmt:nt in any matter. Even, some Qf 
the sentences are repealed. Very painfully 
the Commission says tbat the Government 
have Dot been helpful in certain aspects. 

On page 33 of the report. the Commis-
sion have mentioned about the recruitments 
cancelled. These are a number of post •• 
for which the Departments had sent their 
requisitions. After the posts had been 
advertised, examinations and interviews 
(onducted, the Departments had cancelled 
their requisitions. This was after the Com .. 
mission bad done a lot of work, and the 
candidates had also spont lood &mowt. 
The CoJDJDission bas said: 

"The Commission would like to 
reiterate the advice given by them to the 
appointing authorities that in the iut.teIl 
of credibility of Government and tfaI 
Commission I.. well as to avoid .... 
hardship to prospottive candidates. till 
Government abould continuo dlctir 
endeavour to further minimise, if_ 
totally eliminate, cancellation of ao.Y 
recruitment once notified b)' tho 
Commission-It 
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t would request tbe Minister to make 
cqq.uities, why tbese requisitions are cancelled 
~ tho process of selection is over. 

h Then, 'there are a number of delayed 
appointments. One of my bon. friend has 
already pointod this out. I would not, 
therefore, go into that in detail, but it is 
sbockina to note that in the case of a number 
of'selections made as early as 1978, appoint-
ments have not been liven to the candidates 
.0 far. The reason is that verification or 
draracter and antecedents of the candidates 
was pcndioa. It is most unfortunate. 

p 

MR. CHAIRMAN : The Home Minister 
baa to make a statement. You may please 
OOIltinue your speech after the statement. 

t6.0S brl. 

STATEMENT Re: ANTI-RESBRVATION 
AOlrATION AND COMMUNAL 

INClDENTS IN OUJARAT 

{english] 
THE MINISTER OF HOME AFFAIRS 

(SHRI S. B. CHAVAN) : A~ the HOLlse 
I, already aware, an agreement was 
reacbed on 18th July, 1985 between 
tbe Akhil Oujarat VaH Mahamandal 
and Akhil Oujarat Nabrachna Samiti on the 
ODe hand, and the State Government of 
Oujarat on the other hand, as a result of 
Whicb the five month old anti-re')crvation 
.. nation in Oujarat was withdrawn by these 
orpnisations. Earlier, after the induction 
of the new Government in Oujarat on 6th 
July, 1985, State Government had taken 
aeries or measures to defuse the situation in 
Oujarat. As a result of the State Govern-
ment's initiative, the above mentioned 
_.teetnent was arrieved at. 

2. As the House is aware, the agitation 
ItaNd from the middle of February 1985 
00 a peaceful note. By the end of April, 
l1lil aaitatian took a complex turn with caste 
&ad communal factors completely overshadow-
... the stir. Since the beginning of the 
IlIltatton tilll3rd July. a total of 237 persons 
IniVe lost the'r lives so far including 93 in 
iPoUce! Army tiring. Of these 201 persons 
..-e killed In communal or communally 
telate4 incidents. Nearly 1801 persons have 
been injancd in ovor 1130 violoot ia<:idents 

connected with the anti-reservation/communAl 
agitation. The main concentration of the 
agitation, however, remained confined to the 
urban sectors like Ahmedabad, Baroda, 
Sura.l and pockets of Kaita and Mehsana 
districts. Upto the end of May 1985, in 
Ahmedabad alone, Rs. S8 lakhs have been 
spent on relief and rehabili tat ion measures. 

3. While during the months of May 
and June, the anti-reservation agitation had 
been intensified and -Jail Bharo Andolan' and 
'No Tax campaigns' were announced, there 
was no let up in the incidents of mob violence 
by the communal and easiest forces which 
got intertwined with anti-reservation stir. 
Police had to intervene with heavy hand to 
control the disturbances with frequent 
bursting of teargas shells. 

4. The new Ministry which took over 
on July 6, inttlated some fresh steps towards 
negotiated settlement with the agitation 
leaders as also with the striking employees, 
Simultaneously, the schools throughout the 
State were opened on July 7 and holding of 
the postponed Secondary and Higber 
examinations for the last academic year was 
also announced. In view of the easing of the 
situJ.tion, the State Govenmenl also dec1ded 
to withdraw the Arms w.e.r. 16th July from 
Ahmedabl i aUlI Baroda. Fa vour addJtlOnal 
companies of C.R.P.P. were inducted to take 
over the law and order duties from the Army 
JO Ahmedabad and Baroda. 

5. On July 18, tbe leaders of VaH 
Mah:1mandal and Navrachana Samiti reached 
a settlement with the Cabinet Sub-Committee 
of the Oujarat Government. It wac; agreed 
that: 

(i) 18% enhanced reservation quota 
would not be implemented under 
any circumstances till a national 
consensus is reached; 

(ii) The existing 10% quota for B.Cs 
due to expire in March 1988 would 
be reviewed by a Commission 
consisting of one sittina and 
2 retired Uiah Court Judaes b)' 
1987; and 

(iii) A judicial Commission would 
enquire into the violence and otber 
disturbances in the State lilQJ 
February 19~5 and slJbmit ita, rc;~ 
within a period of 6 mon~_ , 


